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nlleg-non that had hznd‘nmlc about

Oomm Mills Liud. But, as I said they

are two brothers—onc  brother is in

the of one and

the other brother is in the mnlgemmt
another The
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(b) and (c). Do not arise.

(d&eln order to curb the tendency

of the trads to use railwey
premises as  warchouses various steps
are I.kﬂl which include levy of demurragef

relate to the munnmgmg of the affairs
of the company thereby carning fabuloualy
while the accounts for the year 1974-75

showed hi losses due to their mani-
pulations reby making hi money
by unfair means demrnu-na to the
duterests of the sharcholders.

MR.SPEAKER: Shri Lakkappa has
already read out that portion. We have
already taken five minutes on this question.

SHRI KANWAR LAL GUPTA: Why
should he not say what are the exact
<omplaints instead of by saying that the
question put by a Member is different
and the amwer to him is different?

MR. SPEAKER: He has read out

from the reply given. He has
it from the Teply glv_;:eurhu to an
is

eepeating the same thing.

SHRI KANWAR LAL GUPTA: _Sir,
this is a serious matter involving Rs. g
Gakhs duc to the mismanagement of
the company.

_SHRI SH&A.I':TI IHUSHAN I have

?oly'a has been ordered. The report is
hhly to come in April and only then

the question of taking action or not
¢aking action will arise.

Goods net lifted by Comaigaces

*470. SHRI S. D. SOMASUNDA-
RAM: Willthe Minister of RAILWAYS
be pleased to lay a statement showing:

wbether it is a fact that a
qmmr ‘5 s booked through Railways
lifted in time by consignces;

(b) if so, the average quantity and
value of goods not claimed in time during
t':l:lll:;mlve months and the demurrage

(:) whether qul-wlu-t are aware
dzlm in li constitute an
en:fnd::bl n‘oﬂleump
to price nu, ly
the demurrage charges; and
(d) if o, the s taken or proposed
&:hk:'to mp?.ch pernicious prac-

THE MINISTER OF RAILW.
g.l' MADHU DANDAVATE): (l)
.

on an anli-telesconic
hasis, putting presure on the traderm
through recognised Chambers of Commeres -
and Industry to expedite clearance of
consignments and disposal of emsatial
commodities through State Governments
at notified stations seven days after the
termination of the tramsit.

SHRI S. D. SOMASUNDARAM: Sir,
answer to part (d) of the question reads
like this: “In order to curb the tendency
on the part of the trads to use railway
premises as warchouses various  steps
are lakcn which include levy of demur-
rage etc.” 4

If this is the correct answer. then
naturally the reply to part (a) ‘No, Sir,”
is Anﬁl::urrect mof lll' it is a fast

is no case arge quantil
:r lMduough h;almw ll?t
aving been lif in time consignee:
then there is mnedbhkeanqu:
for cu "mdu tendency on the part
to use mlmy pmnuu as

cwu:du:wry

T would like to know from the hon'ble
Minister of Railways in brief the steps

tha have been taken to urrb this ten-
dency on the of the trade, which
he, meationed in part (d) answer.

PROF. MADHU DANDAVATE: Let

(;
ul‘ the question and other parts. What
you have asked is: Whether it is a fact
ﬂ‘“ a “large quantity” of goods booked
by cotuignem. Mo doubt, some iR
o L, ties

mmthuem the case of certain
received by the consignees but d..g
tricular number isnot very

rhlvenm‘lcildur tlntwearenlmdy
taking certain steps. There are a number
of reasons by virtue of which such sit-

uations arise. Sometimes the consignees
have not got suﬂimmt fu:llmu of ware-
Position
is very tight; lnmehma tbue is lmnﬁmte
delay in the receipt of the. RRs and in
addition to that there are certain inal
cases in which some of the unu:rupu,lm

traders deliberately allow their consi

lh-vemhmdin pm (d) tbzwncnte
steps which have besa taken,
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SHRI S.D. SOMASUNDARAM: The
delay in the lifting of
untold hardship to common people. There
is mlﬁcld scarcity and then there is
unwarranted price mcnn- I would
like to know whether the Government
would offer such foodgrains wlnch are
ot lifted by the trade from the wagons
in time to Cooperative Socicties and
Civil Supphe Department with 209,
deduction in the price in order to n&
the comsignee who is delaying want only.

PROF. MADHU DANDAVATE:
The most effective measure will be that
if in seven days the goods arc not cleared
and taken of we will, Anthnemt.

the entire consignment
the State Government and we would
expect the State t to actually

e people . e e conpPe?
dities at a cheaper price.

it feitomm : Aoy TanET §
fr ama fer & v Tl ST 3w W
ZaeqT WA FX AT Y1 WIT Ay ar
arw § & &5 aawd www aegat
s gmr &1 & e Srn A
g f® @ agul ®1 W et §
Frya 9T INT ATCAT AT ATHIL &7
Tqr 9% wiegwfal &1 9 avw @
¥ s Iue fema T W F W
qrr W I g ?

ﬁo ﬂq iwi; i“l‘l’ﬁ{ﬂ
Fae ¥ aan faar § oF A ag Ay
T g0 wT T F gy e A
g AR IAE wwE fET R Ay
It fraft rew fasnly ag o & afY
Fg @var, AT s amre ¥ o
wyrar 7w ¥ wT wdEAr § A w A
s ¥ g Q¥ AR § fEoew
Tw § w0 W IR A ¥
waT @Y R EEEr g

Wt W o Aa T,
Tt s fafew  wfewfal &
T WTE TN F WOE serew A
sfewc % @ § 9 I wfrerd wr
gewiv faforer sfererdr S wed § o
arq €Y srardy sy wont WY, s agt
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B T FCH [T & Arerw ¥ gifew
FA £ o 1 9w ow aggw s
g @K S A § feowr
T EW AR § wra @ § fr fafew
wfamfal &1 o 3nkw we F #
wfgeTe Aol ¥ @ § I ww
G o a9 f Ien T w1
& arz o fafewa avg ox w7 o
T A /I WY AT A ko W
WY Wt Fa faarc g ?

oo Wy X ax fdt afe-
feafe & 39 g & T & W
¥aks SqvEr ¥ qF A W e
¥ afawfa ®1 afesc § fr 2
TT A, JAHge FAw t §
T arw A IR grEw § e oo
& FTON # I9g ¥ aT a@ WD
AETEAHZ A ¥ wy § A gw A
wifew v @R E 5 R Tg WA
W ogredy A W gfe w0\ 9
w1 wH & A wEarS @ A W
L &}

Complimesstary Passes

*471. SHRI L. L.

KAPOOR!
the Minister of RAILWAYS be M
to state:

(a)whahaitnafaadnt a Iugeh

passcs ve

ben -ud durmg t.hemyyur 1976 and
1977; and

If s0, the names of the pml
ot(nbl)l- issued di
pemes during 1976 and 19777





